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• 
BHUBANESWARDEVELOPMENTAUTHORITY 

AKASHSHOVABUILDING,SACHIVALAYAMARG,BHUBANESWAR. 
FORM-II 

[SeeRule -lO(S)ofODA(P&BS)Rules,2020] , /;
0 

/ 
No. 5 :2.B/6 /BDA,Bhubaneswar, Dated .. Q./j11¼l622--
FileNo. BPBA-RV-17/2022 

Permission Under Sub-Section (3) of the Section-16 of the Orissa Development Authorities 

Act'l982 (Orissa Act,1982) is hereby granted in favour of in favour of Kriday Reality(P) ltd. 

For revised building plan (addition/alternation) of Tower nos (5 ,6 , 7, 8) with 

integrated basement+Ground+21 storied residential building and G+2 storied retail 
commercial building (Phase- III) over plot No. 87/1263 & 87/1264, Khata No.421, Mouza: 

Shankarpur under Bhubaneswar Municipal Corporation within the Development area of Bhubaneswar 

subject to following Parameters and conditions. 

1. AREA STATEMENT (In Sqm.) 
Plot Area- 48575.96 Sq.m(Ac 12.00 dee) 

Particulars Noof Total area Existing Proposed Noof Proposed use 
Floor approved (Sqm) (Sqm) Units 

(Sqm) 

A. Existing Towers in Phase- I & II (Occupancy Certificate already obtained ) 

Tower No.- 1 & 2 G+13 13615.60 13615.60 -- 222 UG 

Tower No.- 3 & 4 G+16 23435.36 23435.36 -- 202 Residential 

Tower No.- 9 & 10 G+15 21195.40 21195.40 -- 190 Residential 

Tower No.- 11 & G+14 19861.56 19861.56 -- 178 Residential 
12 

CLUB G+l 1350.64 1350.64 -- -- House Owners Society Office 
/Recreational 

Total BUA for Phase- I & II 79458.56 79458.56 -- 792 --

Envelope Basement Area 33346.68 33346.68 -- -- --

B. Proposed Revision for Phase- III Development 

Tower No.- 5 G+21 13399.31 -- 14574.653 105 6 nos. L.I.G. & 99 nos. others 
type flat 

Tower No.- 6 G+21 13335.19 -- 15009.512 105 6 nos. L.I.G. & 99 nos. others 
type flat 

Tower 7 : 6 nos. L. I.G . & 99 

Tower No.- 7 & 8 G+21 26655.18 -- 30029.072 208 nos. others type flat & In 
Tower 8 : 4 nos. L.I.G . & 99 
nos. others type flat 

Retail Commercial 
Buildina G+2 721.93 -- 878.899 -- Retail Commercial 

--
Total BUA for Phase- III 54111.61 -- 60492.134 418 

--
TOTAL BUA Phase- I . II & III 133570.17 79458,56 60492.134 1210 
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C 
1A. Details of Tower-wise Area Statement for Proposed Buildings: 

1) TOWER - 5: G + 21 Multi- storied Residential Building 

Built- FAR Exempted Area F.A.R, Total 
up Total Built Area F,A.R, 

Floor Area up Area Balcony Alcove Parking 
Fire per Area per Area Shaft Floor 

Floor 

GROUND 625.606 625.606 - - 285.556 19.219 320.831 320.831 
FLOOR 

1st & 2nd 647.948 1295.897 - 2.279 19.169 626.500 1253.000 
FLOOR -

3rd TO 5th 650.892 1952.675 - 2.279 19.019 629.593 1888.780 
FLOOR -

6th TO 19th 650.892 9112.482 23.981 2.279 19.019 605.613 8478.578 FLOOR -

20th FLOOR 650.892 650.892 23.981 2.279 - 19.019 605.613 605.613 

21st FLOOR 572.415 572.415 15.973 2.279 - 19.019 535.144 535.144 

Area Above 
Roof for 

Mumty, LMR - 364.687 - - - - - -&O.H.R., 
Str. For 
Solar PV 

TOTAL 14574.653 13081.945 

SOCTETY AREA FOR 105 NOS. FLAT OF 105 SQM. AREA TO BE PROVIDED IN EXISTING CLUB ( TOTAL CLUB 

AREA= 1350.64 SQM.) 

2) TOWER - 6: G + 21 Multi- storied Residential Building 

Built- Free Area From F.A.R. F.A.R. up Total Built Area Total 
Floor Area up Area Balcony Alcove Parking Fire F.A.R. 

per Area Shaft 
per Area 

Floor Floor 

GROUND 644.608 644.608 278.783 18.079 347.746 347.746 FLOOR 
- -

1st & 2nd 667.213 1334.426 2.279 18.079 646.855 1293.710 FLOOR - -

3rd TO 5th 667.275 2001.826 2.279 18.079 646.917 1940.752 FLOOR - -

6th TO 19th 
667.275 9341.856 24.598 2.279 18.079 622.319 8712.472 FLOOR -

20th FLOOR 667.275 667.275 24.598 2.279 - 18.079 622.319 622.319 

21st FLOOR 589.127 589.127 16.407 2.279 - 18.079 552.362 552.362 

Area Above 
Roof for 

Mumty, LMR - -&O.H.R., - 430.392 - - - -
Str. For 
Solar PV 
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I .AL I I I I 15009,512 

soam AREA FOR 105 Nos. FLAT OF 105 s M AR I I I j 13469.361 I 
AREA== 1350.64 SQM.) Q . EA TO BE PROVIDED IN EXISTING CLUB ( TOTAL CLUB 

3) TOWER. 7· G + 2l . 
· Multi- storied Residential Building 

\ 

L 

Floor 

GROUND 
FLOOR 

1st & 2nd 
FLOOR 

3rd TO 5th 
FLOOR 

Built-
up 

Area 
per 

Floor 

644.608 

667.213 

667.275 

6th TO 19th 
667

_
275 FLOOR 

20th FLOOR 667.275 

21st FLOOR 589.127 

Area Above 
Roof for 

Mumty, LMR 
&O.H.R., 
Str. For 
Solar PV 

TOTAL 

Total Built 
up Area 

644.608 

1334.426 

2001.826 

9341.856 

667.275 

589.127 

430.392 

15009.512 

Balcony 

24.598 

24.598 

16.407 

Free Area From F.A.R. 

Alcove 
Area 

2.279 

2.279 

2.279 

2.279 

2.279 

Parking 

300.973 

Fire 
Shaft 

F.A.R. 
Area 
per 

Floor 

18.079 325.555 

18.079 646.855 

18.079 646.917 

18.079 622.319 

18.079 622.319 

18.079 552.362 

Total 
F.A,R. 
Area 

325.555 

1293.710 

1940.752 

8712.472 

622.319 

552.362 

13447.170 

SOQETY AREA FOR 105 NOS. FLAT OF 105 SQM. AREA TO BE PROVIDED IN EXISTING CLUB ( TOTAL CLUB 
AREA= 1350.64 SQM.) 

4) TOWER - 8: G + 21 Multi- storied Residential Building 

Built- Free Area From F.A.R. F.A.R. up Total Built Area Total 
Floor Area Alcove Fire F.A.R. up Area Balcony Area Parking 

Shaft 
per 

Area per 
Floor Floor 

GROUND 654.657 654.657 - - 316.144 18.079 320.433 320.433 FLOOR 

1st & 2nd 1334.426 2.279 - 18.079 646.855 1293.710 667.213 -
FLOOR 

3rd TO 5th 667.275 2001.826 -
FLOOR 

2.279 - 18.079 646.917 1940.752 

6th TO 19th 9341.856 24.598 2.279 - 18.079 622.319 8712.472 
FLOOR 667.275 

20th FLOOR 667.275 667.275 24.598 2.279 - 18.079 622.319 622.319 

21st FLOOR 589.127 589.127 16.407 2.279 - 18.079 552.362 552.362 
I 
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Area Above 
Roof for 

Mumty, LMR 
&0.H.R., 
Str. For 
Solar PV 

430.392 

TOTAL 15019.560 13442.048 

SOCIETY AREA FOR 103 NOS. FLAT OF 103 SQM. AREA TO BE PROVIDED IN EXISTING CLUB ( TOTAL CLUB 
AREA= 1350.64 SQM.) 

TOTAL NO FLATS IN ALL 
TOWERS = 

REQUIED l.I.G. FLAT 5% OF TOTAL 
NO OF FLAT = 

l.I.G. FLAT PROVIDED 
= 

5) RETAIL COMMERCIAL BUILDING 

Built-
up 

Floor Area Total Built 
up Area Balcony per 

Floor 
GROUND 

282.295 FLOOR 282.295 
1st & 2nd 

274.422 FLOOR 548.845 
Area Above 
Roof Level 47.760 

TOTAL 878.899 

Total Residential Built-Up Area 

Total Built-Up Area towards Retail Commercial 

Grand Total Built-up Area for Phase- III 
Development 

Total Residential Built-up area towards FAR 

Total Commercial Built-up area towards FAR 

Grand Total Built-up Area towards FAR for 
Phase- III Development 

Proposed FAR for Phase- III Development 

Total FAR for Phase- I, II and III 

1B. Details of Proposed Parking Area 

Required Parking For Phase III (30% Of 

Built-Up Area For Residential & 40% Of Built-Up 
Area For Retail) 

Parking provided at Basement for Phase- III 

Parking provided at ground level for Phase- III 

Total covered parking provided for Phase- III 

Parking provided at ground level (open) for 
Phase- III 

Total parking provided for Phase- III 

418 NOS. 

NOS. As per the provision of the 21 
Development Agreement 

22 NOS. 

Free Area From F.A.R. 
F.A.R. 

Total Area Alcove Fire F.A.R. Area Parking 
Shaft per 

Area Floor 

207.037 75.258 75.258 

274.422 548.845 

624.103 

59613.235 SQM. 

878.899 SQM. 

= 60492.134 SQM. 

= S3440.524 SQM. 

624.103 SQM. 

= 54064.627 SQM. 

= 1.113 

= 2.749 

17282.416 SQM. 

13187.000 SQM. 

1388.493 SQM. 

14575.493 SQM. 

2733.107 SQM. 

17308.599 SQM. 
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1 -

. (c. Getails of Plantation Area & RWH Pits 

Total Plot Area = 48575.31 SQM. 

Required nos. Of tree @ 1 no. tree 
per 80 sqm. of plot area = 607 NOS. 

Total virgin green area provided 9997.585 SQM. 

Total no. of trees provided = 610 NOS. 

Total roof area for phase III = 3028.506 SQM. 

Required recharge pit volume = 181.710 CUM. 

Provided 8 nos. recharge pit of 216 CUM. 
dimension 3.0 x 3.0 x 3.0 (d) 

2. SETBACKS AN D BUILDIN G HEIGHT(IN  MTR):-

Item Setback required Setback Proposed 

A. Residential Towers (Tower- 5, 6, 7& 8): (G+21 storied building) 

Front Set Back 9.00 Mtr all around 16.410 mtr. 

18.996 mtr. 
Rear Set Back 

23.424 mtr. 
Left Set Back 

33.189 mtr. 
Right Set Back 

B. Envelope Basement 
3.00 mtr 

Front Set Back 
3.00 mtr 

Rear Set Back 3.00 Mtr all around 32.28 mtr. 
Left Set Back 

142.61 mtr .. 
Right Set Back 

c. Retail commercial( G+2 storied building) 

Front Set Back 2.0 Mtr all around 20.41 mtr 

2.4S4 mtr 
Rear Set Back 

More than 2.00 mtr. 
Left Set Back 

22.963 mtr. 
Right Set Back 

Height of Building Blocks 

Residential Tower Total Building Height from the As per the NOC vide no.- BHUB/ EAST/ B/ 

Tower- 5,6, 7 & 8 Plinth to roof Level- 66.00 Mtr. 090221/ 573242 from AAI, the maximum 

(G+21 storied building) 
permissible height is 81.07 Mtr. 

Retail commercial Total Building height from the 

( G+ 2 storied) Ground Level- 11.40 mtr. 

3. The building shall be used exclusively for Residential Apartment and Retail Commercial purpose 

and the use shall not be changed to any other use without prior approval of this Authority. 

4. The development shall be undertaken strictly according to plans enclosed with necessarypermission 

endorsement. 

5. Parking space measuring 17308.599 Sq. Mtr. For Phase- III Development (Covered + 
Open Parking) as shown in the approved plan shall be left for parking of vehicles and no part of it 

will be used for any other purpose. 
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. roved means ofacc~'; ci 
6. The land over which construction is proposed is accessible by an app 

30.48 Mtr in width. 
· of the applicant. 7. The land in question must be in lawful ownership and peaceful possession 

. ·n valid up to three 8. The permission granted under these rules/ regulations shall remai 

yearsfrom the date of issue. 

9. In case the construction of the building is not completed within the validity period, the permission 

shall have to be revalidated before the expiry of the above validity period on payment of fee as 

prescribed under ODA CAF Rules, 2016. 

10. (i) Approval of plans and acceptance of any statement or document pertaining to such 

plan shall not absolve the owner or technical person(s) or Project Management 

Organization/ Architect under whose supervision the building is constructed from their 

responsibilities imposed under ODA (Planning & Building Standards) Rules, or under any other law 
for the time being in force. 

(ii) Approval of plan would mean granting of permission to construct under these regulations in force 
only and shall not mean among other things; 

(a) The title over the land or building; 

(b) Easement rights; 

(c) Variation in area from recorded area of a plot or a building; 

(d) Structural stability 

(e) Workmanship and soundness of materials used in the construction of thebuildings 

(f) Quality of building services and amenities in the construction of the building, 

(g) The site/area liable to flooding as a result of not taking 

arrangement as per the natural lay of the land, etc and 
proper 

(h) Other requirements or licenses or clearances required to be obtained for the site 

/Premises or activity under various other laws. 

drainage 

11. In case of any dispute arising out of land record or in respect of right, title, interest afterthis 

permission is granted, the permission so granted shall be treated as automatically 
cancelledduringthe period of dispute. 

12. Neither granting of the permit nor the approval of the drawing and specifications, nor 

inspections made by the Authority during erection of the building shall in any way relieve the 

owner of such building from full responsibility for carrying out the work in accordance with the 

requirements of NBC 2016 and these rules/ regulations. 

13. The owner /applicant shall; 

(a) Permit the Authority to enter the building or premises, for which the permission has been 

granted at any reasonable time for the purpose of enforcing the regulations; 

(b) Obtain, wherever applicable from the competent Authority permissions/clearance required in 

connection with the proposed work; 
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<• (c) Submit stage-wise construction report. Penalty shall be imposed as per Rule 14 of ODA 

(P&BS) Rules, 2020 in case of non-submission of the same. 

(d) Engage an Accredited person for third party verification at plinth and ground floor 
roof level. Upon detection of unauthorized construction in the Third Party Verification report, 

the applicant shall be imposed a fine as prescribed under sub-rule (3) of Rule 15 of ODA (P&BS 

Rules, 2020. 

(e) Give written notice to the Authority before commencement of work in building site in Form-V, 

periodic progress report in Form-VIII and notice of completion in form-VI as appended to 

ODA (CAF) Rules, 2016. 

(f) Obtain an Occupancy Certificate from the Authority prior to occupation of building in full or 

part. 
14. Wherever tests of any material are made to ensure conformity of the requirements of the 

regulations in force, records of the test data shall be kept available for inspection during the 

construction of building and for such period thereafter as required by the Authority. 

15. If the Authority finds at any stage that the construction is not being carried on according to the 

sanctioned plan or is in violations of any of the provisions of these regulations, it shall notify the 

owner and no further construction shall be allowed until necessary corrections in the plan are 

made and the corrected plan is approved. 

16. This permission is accorded on deposit of the following; 

Item 

Scrutiny fee 

Sanction fee 

cwwc 

Shelter Fee 

Amount 
(in INR) 
INR 6,161415.00 

INR 
30,33,396.00 
Applicable: 
INR 1,18,52,805.00 

Deposited: 
INR 39,50,935.00 

Applicable: 
INR 
2,88,61,322.00 

Deposited: 
INR 72,15,331.00 

Amount in words 

Rupees Six Lakh Sixteen Thousand Four Hundred 
Fifteen only. 
Rupees Thirty Lakh Thirty Three Thousand 
Three Hundred Ninety Six only 
Applicable: 
Rupees One crore Eighteen Lakh Fifty Two 
Thousand Eight Hundred Five only. 
Deposited: 
Rupees Thirty Nine lakh Fifty Thousand Nine Hundred 
Thirty Five only 

Note: Deposited 1st instalment i.e. l/3rd of the 
applicable fee, in accordance with BDA Office Order 
No. 30015/BDA dated 12.12.2019. 

Applicable:-
Rupees Two crore Eighty Eight Lakh Sixty One 
thousand Three Hundred Twenty Two only 
Deposited:-
Rupees Seventy Two Lakh Fifteen Thousand 
three hundred thirty one only 

Note: Deposited 1st instalment i.e. 1/4th of the 
applicable fee, in accordance with Clause no. 
4.1.1.5 (b) of the Policy for Housing for All in 
Urban Areas, Odisha, 2015 notified vide H&UD 
Department's notification number 1810-HUD-HU-
POUCY-0002-2018/HUD dated29.12.2020 
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Purchasable 
FAR 

Applicable: 
Rs 4,99,86,390.00 

Deposited:-
1,24,96,598.00 

Applicable:- . . 
Rupees Four crore Ninety Nine Lakh Eighty s,x 

Thousand only 
Deposited:-
Rupees One crore Twenty four lakh ninety six 
thousand five hundred ninety eight only 

Note: Deposited 1st instillment, i.e. 25% of 
applicable fee as per Rule 8(4) of ODA (P&BS) 
Rules,2020. 

17. The applicant shall deposit the subsequent installments towards deposit of fees, as 

per the following.-

a. The applicant shall deposit the balance Shelter fee amounting to INR 2,16,45,991.00 as per 

Clause no. 4.1.1.5 (b) of the Policy for Housing for All in Urban Areas, Odisha, 2015 notified 

vide H&UD Department's notification number 1810-HUD-HU-POLICY-0002-2018/HUD 

dated29.12.2020 

b. The applicant shall deposit the balance Construction Workers Welfare Cess (CWWC) 

amounting to INR 79,01,870.00 as per BDA Office Order No-30015 dt.12.12.2019. 

c. The applicant shall deposit the balance Purchasable FAR amounting to INR 3,74,89,792.00 as 

per Rule 8 (4) of ODA (P&BS) Rules, 2020. 

18. Other conditions to be complied by the applicant area as per the following: 

i. Storm water from the premises of roof top shall be conveyed and discharged to the rain 

water recharging pits as per Rule - 47of ODA (Planning & Building Standards) Rules, 2020. 

ii. The space which is meant for parking shall not be changed to any other use and shall not 

be partitioned/closed in any manner. 

iii. Atleast 10% of parking in housing project/apartment building shall be earmarked for visitors 
and shall be open to all visitors and in all other cases as per norms under sub-rule (12) of 

Rule 37 of ODA (P&BS) Rules 2020. 

iv. Barrier-free access for physically challenged, differently a bled person, elderly and children 

shall be provided as per Rule 46 of ODA (P&BS) Rules, 2021 

v. Atleast 50% of the open space shall be pervious and plantation @ one tree per 80 Sq.mtr. 

of the plot area shall be made by the applicant as per provision under Rule-30 of ODA 

(P&BS) Rules, 2020. 

vi. Rainwater harvesting structures shall be provided within the premises for collection and use 

of rooftop rainwater. 

vii. Groundwater recharging pits shall be provided @ 6 cubic meters for every 100 square meter 

of roof area. 

viii. All the passages around the building shall be developed with permeable paver blocks for 

percolation of rain water to the ground. 

ix. House owner's society office and assembly area at the rate of one square meter floor space 
per flat shall be provided and the minimum area shall not be less than 12 square meters. 
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xi. 

xii. 

xiii. 

P to any use other than the purpose for which the permission is The building shall not be ut 

accorded. 

rgy nstallat1on shall be provided as per ODA (Planning & Building Rooftop Solar Ene 1 . 

Standards) Rules, 2020. 

Public Washroom Complex with outdoor signage shall be provided as per Rule 50 of ODA 

(P&BS) Rules, 2020 and the same shall have direct access from outside the plot i.e. direct 

access from the road, so as to permit usage by the general public. 

As per the proposal, Control Room with same functionality of JCT landing point shall be 

provided in the Ground Floor ofTower No.-6. 

xiv. STP and other utilities, if provided within minimum setback area shall not be allowed above 
ground level and shall only be constructed below ground level; and the same shall be 

appropriately covered for movement of vehicle/people above it. 

xv. Guard room, electric cabin, sub-station, area for generator set, ATM, etc, if provided shall not 

be allowed within minimum setback area. 

xvi. Provision of cycle tracks along internal road shall be provided within the site. 

xvii. The applicant shall provide micro-composting site/plant within the project premises to make 

own arrangement of solid waste management. 

xviii. If the construction / development are not as per the approved plan / deviated beyond 
permissible norms; action shall be initiated against the applicant/builder/developer as per 

the provisions of the ODA Act,1982 /Rules/ Regularization. 

xix. The concerned Architect / Applicant / Developer are fully responsible for any deviations 

additions & alternations beyond approved plan/ defective construction etc. shall be liable for 

action as per the provisions of the Rule. 
xx. The Authority shall in no way be held responsible for any structural failure and damagedue to 

earthquake/cyclone/any other natural disaster. 

xxi. The owner/applicant/Technical Person shall strictly adhere to the terms and conditions 
imposed in the NOC/ clearance of PHD vide letter no 10580 dtd 24.05.12, Odisha Fire 

Service (OFS) recommendation vide no. RECOMM1204130012022000549 on dt. 05.04.2022, 
NOC from AAJ. vide NOC ID BHUB/EAST/090221/573242 dtd. 22.09.2021 and State level 

Environment Impact Assessment Authority (SEIM) vide their letter no. 1997/ SEIM dated 

24.04.2013. 
xxii. The electrical installation within the building and building premises shall be undertaken as per 

the Electrical Layout Plan prepared by an Electrical Engineer registered with DTP, Odisha and 

the Occupancy Certificate shall not be issued without submission of certificate from the 

registered electrical engineer that the electrical installation within the building and building 

premises are in complete adherence to the specification, standards and code of practice 

recommended in the National Building Code of India. 
xxiii. All the fire fighting installation etc are to be ensured and maintained by the applicant as per 

NBC-2016. 
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. th blic road/public premises and c xxiv. No storm water/water shall be discharged to e pu . 

XXV. 

adjoining plots. , 

Adhere to the provisions of ODA (Planning & Building Standards) Rules-2020 

strictly and conditions thereto. , 

xxvi. . . . • the affidavit submitted by The applicant shall obtain ORERA regIstratIon as per 

applicant and submit the ORERA Registration Certificate at the time of 

submission of application for issue of Occupancy Certificate. 

xxvii. The number of dwelling units so approved shall not be changed in any manner. 

xxviii. The construction of the building (s) shall be in strict adherence of the structural 

plan and design vetted by IIT, Bhubaneswar vide their letter dated 28.06.2022. 

xxix. All the stipulated conditions of NOC given by any public agency required for approval shall 
be adhered to strictly. 

xxx. The applicant shall execute the EIDP approved by C.E.-cum-E.M. BOA in accordance with 

Clause no. 3.2.4 of the SOP for Approval of External Infrastructure Development Plan (EIDP) 

and deposit of External Infrastructure Development Fee in case of Urban Local Bodies and 

Rural Local Bodies located within Bhubaneswar Development Area issued vide no. 2360/BDA 
dtd 18.01.2021. 

After completion of the external infrastructure, the applicant shall obtain the written 

recommendation of the EIDP committee regarding satisfactory completion of infrastructure 

as per the approved EIDP. The applicant shall apply for issue of NOC from Engineer 

Member, BOA after recommendation of the Committee. Occupancy Certificate shall be 

issued only after obtaining the NOC from Engineer Member, BDA in accordance with Clause 
3.2.6. 

xxxi. The applicant shall submit Fire Safety Certificate before issue of the Occupancy Certificate. 

xxxii. The applicant during the course of construction and till issue of occupancy certificate shall 

keep pasted in a conspicuous place a copy of the building permit and copy of approved 

drawing and shall place a display board on site with details and declaration as given at 
Annexure-I. 

By order 

PLA
1 a ~ QM&n=IORISED OFFICER 
~~~velopment Authority 

Memo No. !,;J?2,/j /BOA, Bh""""""""• Dated ."J; 1r:J_2_ . _ 
Copy forwarded along with two copies of the approved plan to The Authorized Signatory, 

M/S Kriday Realty Pvt Ltd, Plot No.87 /1263/1802 & 87 /1264, Mz: Shankarpur, 
Bhubaneswar- 751019 for information and necessary action. 

L _____ _ 
P~f""lHORJSED OFFICER 

BhubaneswarDevelopmentAuthority. 
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, _ ___ ___J BDA, Bhubaneswar, Dated ·-------
Copy with a copy of the approved plan forwarded to the Commissioner, Bhubaneswar 

Corporation/Executive Officer, Khurda Municipality/Executive Officer, Jatni Municipality 

/Executive Officer Pipili NAC for information. 

'\ 
PLAN N IN G MEMBER/ AUTHORISED OFFICER 

Bhubaneswar Development Authority 

Memo No. _____ --1 BDA, Bhubaneswar, Dated. _____ _ 

Copy forwarded to the Land Officer, G.A. Department, Bhubaneswar ( in case of lease plot) 

/Director of Town Planning ,Odisha, Bhubaneswar/Enforcement Section, BDA, Bhubaneswar. 

PLAN N IN G M~BER/ AUTHORISED OFFICER 
Bhubaneswar Development Authority 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), ODISHA)

To,

The General Manager - Projects
 KRIDAY REALTY PRIVATE LIMITED
Avishikta-1, Flat No.1D 601, 369/1 Purbachal Kalitala Road, Haltu  -
700078

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/OR/INFRA2/430852/2023 dated 26 May 2023. The particulars of the
environmental clearance granted to the project are as below.

1. EC Identification No. EC23B039OR184012
2. File No. 430852/509-INFRA2/05-2023
3. Project Type Expansion
4. Category B
5. Project/Activity including

Schedule No.
8(b) Townships and Area Development
projects.

6. Name of Project Environment Clearance for  Expansion
with Modification of “ARIANA”,
Multistoried Residential complex at
MouzaSankarpur, Bhubaneswar, Odisha.

7. Name of Company/Organization  KRIDAY REALTY PRIVATE LIMITED
8. Location of Project ODISHA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 30/06/2023

(e-signed)
Dr. K. Murugesan, IFS

Member Secretary
SEIAA - (ODISHA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Digitally signed by Dr. K.
Murugesan, IFS
Member Secretary
Date: 6/30/2023 3:40:04 PM

Signature Not Verified
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